
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

/ 0A. No.539 	
1991 

DATE OF DECISION 11.6.91 

PNParameswaranUniU_and _AppUcant (s) 
Others 

MrMRRajendranNair
Advocate for the Applicant (s) 

- 	 Versus ... 

Collectorof_central_xcise Respondent (s) 
Cochin and another 

Mr. K._Prabhakaran,ACGSC 	
Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. $• p .Mu1erji, vice Chairman 

The Honble Mr. N. Dharmadan, Judicial Memte r 

Whether Reporters of local papers may be allowed to see the Judgement? 
To be referred to the Reporter or not? ko 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal? k 

JUDGEMENT 

._N _d__Jgaer .  . 

When the case came for fidal hearing, the 

learned cotuisel for the respondents submitted' that the 

applicants 1 & 2 have already been posted in the Air 

Customs Wing, Trivandrum on the basis of their seniority. 

it is further submitted that the claims of the 

applicants 3 to 7 for their posting in the Air Customs 

Wing will also be considered in accordance with their 

seniority and suitability as and when vacancy arises.. 

2. 	The learned counsel for the . applicant submitted 

that he is satisfied with the aforesaid assurance given 



by the learned counsel for the respondents. Accordingly, 

we close the application recording the undertaking given by 

the learned counsel for the respondents. 

(N. D .RMADAN) 
JUDICIAL MEMBER 

I .  

(S • .P -- MUKERJI) 
vice ciiurrw 


